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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN
ZONE BENCH, KOLKATA.

0.A No. 10/2026

IN THE MATTER OF:
Sujata Biswal . Applicants
-Versus-
State of Odisha and Ors Respondents

COMPLIANCE AFFIDAVIT FILED ON BEHALF OF
RESPONDENT No. 4

I, Dibya Jyoti Parida, aged about 38 years, S/o Prasanna Kumar

‘Ol uc]o\/lat PM‘DQ

COLLE

Parida, at present working as District Magistrate & Collector, Puri
AUPO: Puri, Dist-Puri, do hereby solemnly affirm and state as
follows:-

1. That, I am the Respondent No. 4 in the present O.A. and well
acquainted with the facts of the O.A. and competent to swear this
affidavit.

2. That, the present affidavit is being filed in compliance to the
order dated 06.02.2026 passed by the Hon’ble Tribunal in O.A No.
10 of 2026.

3. That, in pursuant to the order dated 06.02.2026 passed by the
Hon’ble Tribunal, Eastern Zonal Bench, Kolkata, the Tahasildar

R, PUR



Pipili was requested to cause an enquiry into the matter and furnish

the present status report vide letter No. 1007/Judl dt- 25.03.2026.

Copy of the letter No.1007/
Judl dt- 25.03.2026 filed
herewith as ANNEXURE-A/4.

4. That, the Tahasildar Pipili has inquired into the matter and

furnished his report vide letter No. 1783/dt-26.03.2026. The

report of the Tahasildar reveals as follows-:

i.

il.

The R.I Puba under Pipili Tahasil enquired the matter
and submitted his report that the Fly Ash Brick unit is
constructed over the plot No. 464, Area- Al.61dec under
Mouza Uttarasasana which stands recorded in the name of
Sri Lachman Balaji Thakur Bije Saradeipur Mft Trustee
Board. The Respondent no. 8 has taken the aforesaid plot
through agreement basis by Motary for the period from
01.08.2024 to 01.07.2029.

The Respondent No. 8 Smt Rajalaxmi Pradhan has
submitted a . - copy of order No. 14198 /F&E Date-
07.08.2015 of Forest & Environment Deptt & letter No.
3839 dt 28.10.2015 and letter No.467 dt- 25.02.2025 of the
State Pollution Control Board in connection with grant of

consent to establish the Fly Ash Brick Unit.

DI'L\-JL\ qilbt, P%‘;)c_‘

COLLECTOR, PURI



iii. At present the Fly Ash Brick factory is not functioning
and there is no production made by the manufacturing unit
from near past.

Copy of the Agreement along
with order No. 14198 /F&E
Date- 07.08.2015 of Forest &
Environment Deptt, letter No.
3839/ RO- (MISC)-07 dt-
28.10.2015 & letter No. 467/

"7 dt- 25.02.2025

vs er, State

Pollution Contro: voard filed

herewith as ANNEXURE-B/4

series.

5. That the deponent craves leave of this Hon’ble Tribunal to
file further affidavit if so necessary.
6. That the facts stated in this compliance affidavit are true to the

best of my knowledge and based on official records.

Identified by
Advocate DEPONENT

COLLECTOR, PURI




VERIFICATION

I, Sri Dibya Jyoti Parida, aged about 38 years, S/o Prasanna Kumar

Parida, at present working as District Magistrate & Collector, Puri

AYPO: Puri, Dist- Puri, do hereby solemnly affirm and verify the

il £)
A

contents of paragraph are true to my knowledge and that I have not

suppressed any material facts. I sign this verification at my office on

this the day of as™ March, 2026.

Puri K\Df\\m; ﬁ% ‘)& () owT,L

Dt.5.03.2026 , RIFICANT
COLLECTOR, PUF.

CERTIFICATE

Certified that the cartridge papers are not available.

Place-

Date- UtkarshChandra and
Sanjay Kumar Singh
Advocate 462, Lawyers
Chamber Block,
District Court

Complex, Saket Court
New Delhi- 110017

Mob- 8917347515
Solemnwy Affirms_and Signee

before me on this..26.22_ day of
P 02A...... at....L24. 32 AWPM

| Monapatre
Natery Public Gevt of indi®
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OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE, PUR]

Annaxum : A/L'

J Tel: 06752- 222033 (R) 222034 (0) Fax No.:223939
& Website: www.puri.nic.in E-Mail: dm-puri@nic.in
B e-mail ID- : judicialpuri2023@gmail.com

Letter No.|00F / Judl, Dt. 3505 -24

To
The Tahasildar, Pipili

Sub: OA No. 10 of 2026/EZ filed by Sujata Biswal — vrs- State of Odisha
and others in the Court of the Eastern Zone Bench, Kolkata.

Sir,

In enclosing herewith the copy of the order dated 06.02.2026 passed by
the Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata in OA No. 10 of
2026/EZ filed by Sujata Biswal — vrs- State of Odisha and others, which is self -
explanatory.
I would thérefore request you to cause an enquiry into the matter and
furnish a detailed status report to this office by tomorrow positively for kind perusal of
the Collector, Puri and filing of response before the Hon’ble National Green Tribunal
in compliance to the order dated 06.02.2026. |
This may please be treated as “Extremely Urgent”. |
Yours faithfully,

| L
Addl. District Magis?;gtL?F?ré’é’

Memo No. | 002" /mudl.dt. 25.05- 2%

Copy forwarded to the Member Secretary, State Pollution Control

Board, Odisha, Bhubaneswar for kind information and necessary action.

Treee copy attested Addl. District Magistré&ﬁ)l&i\’?\g

/?o NURowoun /?Cmﬁk )

Asst. Collechor,
Judicial Collectorate, Puri
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"6 - Annexurce - B [4 Sy

OFFICE OF THE TAHASILDAR, PIPILI
Letter No.-H—‘Z& /ot 2.G \ "J\?Qv

To

The Additional District Magistrate, Puri

Sub:- Submission of enquiry report relating to OA no.-10 of 2026/EZ filed by

Sujata Biswal-vrs- State of Odisha and others in the court of Eastern Zone

Bench, Kolkata.

Ref:- Dist. office L.N0.-1007/Judl, Dt- 25.03.2026.
Sir,

With reference to the subject cited above, | am to appraise that in pursuance
of letter no.-1007/Judl, dtd-25.03.2026 the RI, Puba was instructed to cause enquiry
in to the matter of Fly Ash Brick manufacturing unit and submit detail report towards
illegal functioning of the unit and anti environmental activity. The RI, Puba also
enquiry in to the matter and submit report that the Fly Ash Brick unit is constructed
over the plot no.-464, area- Al1.61dec of mz- Uttarasasana which is stands recorded in
the name of Sri Lachman Balaji Thakur Bije Saradeipur Mft. Trusti Board. The
respondent no.-8 has taken the above plot through agreement basis by notary and
the agreement period is coming from dtd- 01.08.2024 to 01.07.2029 (Copy enclosed).
The respondent no.-8, Smt. Rajalaxmi Pradhan has produced the copy of order of
Forest & Enviormental Deptt. and State Pollution Control Board in connection with
grant of consent to establish the Fly Ash Brick unit (Copy enclosed). In the present
situation the Fly Ash Brick factory is not functioning as reported by R, Puba. Further
there is no production made by the manufacturing unit from near past.

This is submitted for kind perusal and necessary compliance of order
relating to OA no.-10 of 2026.

Yours Faithfully

TTicans eopy @dtested

/Vaf\c)»awm "?arcm 1Taha51d r, |p|l|

Asst. Collechor,
Judicial Collectorate, Purl
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English Translation
o cha& T 4e|

Agreement Deed

The name and address of the 1 Party

Shree Shree Lachman Balaji deity bije Samantarapur Patana, Adress- Saradeipur, Po-
Gopinathpur, Ps- Lingaraj, Dist- Khurdha (Odisha), marft trustee board taraf Parichalana Trustee, Sri
sidheswar Pradhan, Age- 61 years, S/o- Late Surendra Pradhan, of village- Saradeipur, Po- Gopinathpur,
Ps- Lingaraj, Dist- Khurdha (Odisha) Aadhar No. 914535627861 besides this he is the owner and made as
1% Party.

The name and address of the 2™ Party

Smt. Rajalaxmi Pradhan, Aged about 48 years W/o- Sri Bikram Keshari Pradhan, of village- Plot
No. 58/2653, Road No. 03, Gangotri nagar, Sisupalgada, Po- Sisipalgada, Ps- Lingaraj, Bhubaneswar, Dist-
Khurdha (Odisha), besides this she is rented and made as 2" Party.

Which type of sale deed: Agreement for rented of the scheduled property.
Condition: Monthly rent Rs.20,. 000/- (Rupees Twenty thousand) only.
Advance: Rs 1,00,000/- (Rupees One Lakh) only.
Term: Five years, From Date 01.08.2024 to 01.07.2029.

Condition

The first party desires to lease the following additional land in Saradeipur Mauza of the second party to
use the said additional land for its business purposes and the first party agrees to lease the said land,
both parties hereby execute this agreement as per the following terms and conditions.

1) The second party shall pay to the first party a monthly rent of Rs. 20,000/- (Rupees Twenty
Thousand) in one lump sum on the 5th of every month for a period of five years. The rent shall
not include electricity. The second party shall obtain electricity connection at its own expense
and pay the electricity bill as per the Gridco bill as per its usage at the concerned office and shall
provide a copy of the bill payment receipt to the first party for his/her reference.

2) The first party shall be>given a security of Rs. 1,00,000/- (Rupees One Lakh) by the second party
as security for his property and in case the second party fails to pay the said amount, the first
party shall pay him the security amount. It will be returned without interest or if the second
party wants to renew this agreement for a longer period, the first party will accept the said
amount as a security for the renewal of the agreement.

3) The second party shall accept the below-mentioned property of the first party on rent for a
period of five years from the date of execution of this agreement and shall not rent it out to

anyone else or do any illegal act in that regard. If he does or causes it to be done, the first party
shall not be liable for such act.

‘)qu\c)\'\w\am /R‘Wﬁ\

Asst. Collector,
Judicial Collectorate, Py




4)

5)

6)

7)

8)

9)

— 13-

With the written permission of the first party, the second party shall carry out the necessary
repairs to the said land, such as filling the trenches, construction of temporary houses, etc. at its
own expense. The first party shall at no time be liable for the said expenses nor shall the second
party claim any compensation from the first party for the same.

The Second Party shall use the said increase of the First Party for its own business and the
Second Party shall be obliged to obtain the necessary licenses for the same at its own expense.

If the second party fails to pay the above-mentioned monthly rent to the first party during the
lease period or creates any unusual situation for the tenant, then the first party may evict the
second party from the premises by giving two months' written notice to the villagers. A copy of
the Trustee Board Appointment Sanction Letter No. 8267 dated 27.08.2013 obtained from the
Commissioner's Office by the first party is attached herewith.

Similarly, if the second party wishes to terminate his/her business agreement prematurely,
he/she shall give two months' prior notice in writing to the first party, expressing his/her
intention, and after the expiry of the term, the first party shall return the security deposit of the
second party held by him and accept his/ her offer.

Similarly, one year before the expiry of the first party's contract, the second party will execute a
contract for the next five years. The first party hereby agrees that neither he nor any of his
successors or anyone else will interfere/ hinder the business of the second party in any way.

It was decided in the presence of both the villagers and the first party that the detailed increase
will be given to Smt. Rajalakshmi Pradhan on rent for five years and for the next five years, one
year in advance will be decided by mutual agreement of both the parties. If Smt. Rajalakshmi

Pradhan wants to terminate this agreement within two years from the date of the first contract,
then the first party can forfeit her security money.

Detail enhancement:

District: Puri, P.S: Pipili No. 52, Mouja: Uttara Shasan, Khata No. 125, Chaka No. 139, Plot No.
464, Ful Plot, Area: A. 1. 610 Decimal.

In the said agreement dated 29.01.2024, we, both parties, have agreed to abide by all the
above-mentioned terms and conditions and we, both parties, having read and understood this

agreement, have affixed our signatures in the presence of the following witnesses, being of
sound mind.

Signature of witnesses
Sd/

(?Qﬂ Unarmon AWNJ\

Asst. Collechor,
Judicial Collectorate, Puri
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Whereas Industrinl Plants have been cntcgoriscd lnlo red, oriung,c. green'and
non-polluting industrial activitics vide Forest & Environment Dcpnnmcnt Order
No. Env.1-40/2005-6194/F&E, dt. 24.4.2007 and No. Env.-I- 01/2012-13131/F&E, ,
dL 16.7.2012 for the purpose of determination of Applicatlon fecs for consent to
establish & operate such mdustrml plunls under Sub-scction(2) of Section 21 of Air
5? ) (PCP) Act, 1981 and Sub~scchon (Q) .of Section 25 of the Water (PCP) Act, 1974
- and for authorisation by the State, Polluuon Control Bonrd undcr the provision of

the Hazardous Wasles (Managcmem iHandhng&. Trunsboundnry Mchmcm)',
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consultzmon wnth the: State Pollution Control Bonrd "do hcrcby dCGldt.. that the

"Green Catcgory of Industriés shall be exempted from consent ndmtmstmlmn of the

SPCB and need not apply for consent to Establishi nnd Consent to operate to the
State Polluuon Control Board. However, the grecn cntcgory of mdustncs shall be
governed by self regulatory regimes and Will have lo follow the general guidolmcs :

for best cnwropme_nlal.mnnugemenl pracliccs in thls ca(egory of mdustrics

¢ . - o R
v ; . . v

i \“ By ordeg of the Govemor
Treors CoHpY OerJvf‘eo, Addl. Chicf Sccrelz : g%ovcmnc‘m
(?am)r\gv\k«\ /\uux,‘)l . RN 3

Asst. Colléctor, - .
,d:flafCoNectorate Pur!



- b -

N\ .
\ };" Cwe
SERNE

'Mm /(1 27 JFRE, dt, 7L—<?'-/_s

. Copv forwarded to the Director, Prinl\ng. Statlonery and Publication,

_desha. ‘Cuttack for favour of informatlon and necessary action, He s requested to

pubhsh the Notnﬂmhon in the ‘Extra- urd\nary issue of Odlsha Gazette and supply
» 100 coples ofthe. Gazet\c‘\o this Deparlmen\ for reference and further action.

—

" vD:rcctor, Epvrcum SE?Secyslo Govemmenl

.Memo No: /4&—0_@ JF&E, dt. | ___g,,_/_g/ S
mCopv fonvarded to the Memt er Secretary, State Ponunon Control Board
- Odisha; Bhubaneswar‘for lnformatlon and necessary action, o

e

ST -—-®7' o? —
R A g -“ﬁ“&‘*Dlrcclor"EnV-cum-Spl Secy.to Govemmem. -

‘Memo No' /*é/{oﬁ—/_/pgg de ?——-:9 -—-—-/_(," RN

"":--‘::—-—'Co“?jorwarded 1ot 7All Dep...rtmentt«or GoVemment -ot Odisna iot‘~_
lnformation and; necessaryaction kL S0 kel x '

-
- : PR Y » . v
et Ve WO TA GUNL U s et
- EPUES T S
: 2oy

#; e ’).08,\3

2 DltEC"" Env.—cum-Sp\ Secy:to Gm.'cmmcm.

- ,,7:',’,4_._',“'-;-? : ;.;-,‘,,
iy ASSt Collecbr' -
\ 1udJC|a|C0|Iectorate PUrI
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" ol; N674.2073,
bnuhanaswar@a‘l’d"’“"j on,

. cb.
N E-mall: rOSI" Vio hsl!o WYW, 08NS, hoard,org

N
Aey

v '\ ‘ R
WA ' OFFICE OF THE REGIONAL OFFICER, BHUBANESWA HA

GHTE NTROL BOARD O")IS
@pv  STATE POLLUTION CONTROL BOARD, (v P,

r RONMENT AND CLIMATE CH 1

S Plc‘lrr?:[li‘b‘fl’;‘{l' B.5913, Chandakn Industrlal Estato, Palla, Po- KIT, Bh“ha"eswar 76 0
Dint: Khordlm Odlisha ‘
LR ' ’- '\ \
' R ATIOR R MR RAY i
Lalier No t'“) r')_ IRO/MISC/07.. i b
\ 3

1o
Smt. Rajalaymi Pradhan, Propriolross

Mis. Thakur Flyash Bricks,
Al Plot No. 464, Ultara Sasan, Po; Knusnlynganm,

PS: Dhauli, Bhubaneswar, Dist: Khordhai, - 1 , e
2ub:  Application for grant. of Consont to Eatabllsh/Opcrate for fly ash manufaclurlnq &
o1

unil - reg. .

Your letter reccived on 18.02,2025,

! g ;
o ‘ JERIEAL o - ‘i-.:-.‘;;;f’.- N
u is lo inform you lhal as per lho O(dor of lhe SIale Rolltion ConlroLBoar ! d' (Vig
No 8333/Ind-'-Con-1505, D1. 11.7:2018), “tho Whito" Catejory of Industrics (Nve
industrias) shall be excmpled frony oblalning Consent to Establush .and Cc)nsem (o~“j
Operate from State Pollution Control Board, Odisha". S ,42 3 :::g:"(:;;“ﬁ
Rty ! ﬁ‘:\

Since you wanl lo operale a fly ash bricks unlt In lhe name of Mls Tha«ur Flyasn Bnc«
at Unlara Sasan, Po: Kausalyaganga in Khordha disirict and the Fly. ash bricks units have been
calegorized as "While Calegory Induslry”, 80 _no Consent to Eslabhsthperate’(rom the*,

R A

Ref.

Statc Pollution Control Board, Odlisha Is furlher roqulrcd - .‘
* tp |/§
A ‘ -
However, the unil shall follow the general guldehnes for besl envtronmental
management praclices menlioned below; o RPN A
N e AN : ’l\ 5

The unit shall discharge domeslic wasle water mlo septlc tank followed by soak p\\

1.
construcled as pef BIS speci!lcallon.

2 Under no circumslances waslewaler if any, shall be dlscharged oulslde lhe fac\ory
premises. , e TR

3. The unit shall prowde dust suppresslon measureslwaler spnnklmg arrangemems at \he
raw material handlmg areas. Lo

4, Solid waste generaled from the unit hall be collecled properly and shall be used !or
’ land filling inside the faclory premises wilhoul causing any environmental problem.

v
'
1

)
1[22_0. Cﬂﬁj Cl:H’Q'W‘Q_O‘ 4 ",\‘ e ";,*.
/?Q\f\(}-\&v\g\q ,Pw SR -~-(?9r]l\.Page ‘20'.".’!.‘: i
" Asst Coﬁecbr S },

Judrclal Co!lectorate Pur!

3
. - “,,
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.. Page2....

The umit sha provide a slack ol adequale heignt lo the DG set Heighl of the stach
allacned lo Diesel Generalor set shall be: H = h + 0.2 YKVA., where h= height of the roof
where DG sel 'shall be inslalled and KVA = capacity of the DG set

The unit shall make prowvision eof an acoustic enclosure or by irezting the roorn
acoustcany for the Diesel Generator set in order lo control roise.

Tie ambient air qually al the boundary of the laclory prenuses shall conform 1o the
National Aimbient Aw Qualily Slandaid Le. Particulate Malter (size less thzn 10um) or

PV ong/on * 100 microgram/n®; Paiticulate Matter (size less than 2.5um) or PM. sutlm®
GO nucrogiamin®,

-

A vouncary wall of adequ_a\e‘iheighl shall be provided around ne plant premisas with-
pluntauen along the boundary ‘and vacant spaces within plant premises

.\

. Yours faithfuily, .

N

>.* LA . ’(v‘:) ,.. N ‘
TW 3 Pj:;“’"\_ pes *E'T REGIONAL OFFICER
| /R an thamnam “&%M&‘m 2
~ Asst.Collector, - T
Judicial Collectorate, Puri



VAKALATNAMA
BEFORE THE HON'BL NATIONAL GREEN TRIBUNAL, EASTERN ZONE
BENCH, KOLKATA
Original Application No. 10/2026/E7
In re:
Sujata Biswal ... APPLICANTS
Versus

State of Odisha & Ors, ... RESPONDENTS
ANOW ALL to whom these presents shall come that | b , BA Wor{)refétﬁ’ﬁﬁking as Collector &

District Magistrate, Puri, of the above-nameg respondents do hereby appoint: -
Utkarsh Chandya, Advocate,
D/13059/2023
C-24, Nangal Dewat, Vasant Kun j, Sector — D,
Vasant Kunj, New Delhi, Delhi - 110070.

Mobile No. 8917347515; E-mail: chandra.u!ImrshOG@.gmail.com

(Hereinafter called the advocate/s) to be my/ our Advocate in the above noted case and authorize him: -

To act, appear and plead in the above- noted case in this Court or in any other Court in which the same may be
tried or heard and also in the appellate Court including High Court subject to payment of fees separately for each
Count by me/ us.

To sign, file verify and present pleading, appeal cross objections or petitions for execution review, revision,
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or proper
for the prosecution of the said case in all its stages.

To file and take back documents to admit and/ or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise
touching or in any manner relating to the said case.

To take execution proceedings.
To deposit, draw and receive money, cheque, cash and grant receipts thereof and to do all other acts and things

which may be necessary to be done for the progress and in the course of the pr_osecution of the said case.

To appoint and instruct any other Legal Practitioner, authorizing him lo exercise the power and authority hereby
conferred upon the Advocate whenever he may think to do so and to sign the Power of Attorney on our behalf
And I/ We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute

in the matter as my/ our own acts, as if done by me/ us to all intents and purposes.
And I/ We undertake that 1/ we or my /our duly authorized agent would appear in the Court on all hearings and

will inform the Advocates for appearance when the case is called. ‘
And [ /we undersigned do hereby agree not to hold the advocate or his subst
said case. The adjournment costs whenever ordered by the Court shall be of

and retain himself.
And ] /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us 1o be
the prosecution of the said case until

paid 1o the Advocate remaining unpaid he shall be entitled to withdraw from
the same is paid up. The fee settled is only for the above case and above Court. [/We hereby agree that once the
fee is paid. I /we will not be entitled for the refund of the same in any case whatsoever. If the case lasts for more

than three years, the advocate shall be entitled for additional fee equivalent 10 half of the agreed fee for every

addition three years or part thereof.

IN WITNESS WHEREOF I/We do hereunto set my
understood by me/us on this 28 day of March 2026.
Accepted subject to the terms of fees,

itute responsible for the result of the
the Advocate which he shall recejve

four hand to these presents the contents of whicly have been

San youy ‘["‘*I'ﬁ

Advocates: - Utkarsh Chandra Sanjay'Kumar Singh Client

D/842/97 (R) COLLECTOR, PUR!

D713059/2023

Dib Tt B
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